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Tharkhand Legislative (REMOVAL OF DISQUALIFICATIONS)
Acl, 2006°
[Iharkhand Act 16,2000}

AnAct to provide that holders of certain offices of profit shall not be dlSC]L!ﬁllfled for being chosen

as, or fgr being, member of Jharkhand Legislative Assembly.

chosen

2006.,

Whereas it is expedient to prbvide that holders of certain offices shall not be disqualified for being
as, or for being, members of Tharkhand Leg1slatwe Asscmbly
1t is hereby enacted as follows -

Slort ttle--This Act may be called the Jharkhand Legislative (Removal of Disqualifications) Acl
2] \ [

Removal of Disqualifications for mémber shnp-— A person shall not be and shall be deemec
never to have been disqualified for being cliosen as, or for being, a member of the Jharkhanc
Legislative Assembly by reason only of the fact that he holds any of the offices being offices o
profit, mentioned in the Schedule.

| Determination of question arising alter Lhe commcncemant of the Act--any question arisin

after the commencement of this Act as to any officebeing an office of profit under the Govemme:
of India or the Governthent of the State shall be determined asiFthe pravisions of this Act hs

been in froce at all matrial dates, 3
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Speaker and Deputy Speaker of"the StateLegxslatweAssembly, mcludmg wrth the office of -

the acting Speaker undier clausé (L) ofiArticles 180 of the Constitution of lindia,

The Offices of Minister, State Minister and Deputy Minister.

The Office of Parliamentary Secretary. :. .,

Advoeate General. =

Government Pleader.

Public Prosecutor de ned as in the Cord of Criminal Procedu re Code 1973.

Official Receiver appginted U{]lder the Provincial Insolvency Act, 1920 (5 of 1020).

The office of the Chié Whip, DeputyC}uelenp and Whip of the ruling Party and the post

of Whip of the recog ized mFJn opp051t10n Party in the Aqsembly
Any ofﬁcemtheNau nal Cadet Corps'of the Territorial Army.

Any officein the Auxiliary Air Force or the Air Defence Reserve raised under the Reserved
and Auxiliary Air For{ces Act; 1952 (62:0f 1952).

The offices of the Chairman or member of any Commitice or bodsy uppointe:d! b the central
or a State Government or by a Ser\'»amt to the Government; provided that the Chairian or any
member of such Co nmittee or, body does nol receive any remuneration other than

compensatory allowance.

Explanatmrb 6 _’ Forthe purpose of tlns item' compcnbato:yﬂlowmccs shall mean-
(a) The ‘tra\fellmg ailowa_nce daliy allowance, or any allowance in the shape of
honorarium, which m,a" he pald to the holder of the office for purpose of
reimbursing: the pexsonal cxpendlture incurred by him in attending the meetings of

the committee or body’ of“pgll-'fomung any other functions as the holcier of the said

it ful ,]J ki
office; and : ’

(b) The allotmenl of quarter and the provision for conveyance, and such
other facilities, priviledges and-amenities to the holder of the oflicer or cash
payment in lieu thereofas the State Goverpment, the Board or the managing
authority of the committee or the body, as the case may be, may, by order made
i this behalf, on such terms and conditioins as may be memloned therein, from
time to time, determine.

Explanation (i)  For the purpose of the term, 'body' shall mean and include,
Corporation, Trugt, Board, Commission and Authority.

Any office under 4n insurer the management of whose controlled businuss hd:, vested in
the Central Gover'nment

Expa!mhom -For the purpose of this clause, the expression "controlled business" and the
word "fnsurer” shali have the meanings respectively assigned to them in the Life Tnsurance -
(Emergency ProVisions) Act, 1956 (9 of 1956). ‘

The offlice of ar] agent of other like oflice under the Central Government or the
State Government for the PUIpOse of-effécting sales of, or collecting subscriptions
towards, National Plan Certiﬂéates for such Cdmmission s Lhu Central Government may
have fixed in thaf behalf or without such commission. ' B 2



.(_..‘\

HREVE TS| (STHIYRY), Wear 29 TR, 2006

14

16|

17

Expalnatioin-For the purpose of the clauge, a National Plan Certilicate include-

[0} 12 year's National Savings Certificate.

@ |10 yeaff's National Plan Certificate; and

@) - | any Oth:er savings certificate or Government Securities notified as such

by the'Central Government.

The office of the Leader of opposition in the Jharkhand Legislative Assembly.
Chairman and Vice-Clfairman or President and Vice-President or Managing Direetor or
Director of a Statutory|Body, or a member of ¢ 'my commillec by Wl levername any ol the
aforesaid officeris called. .[

Expalnatioin-For the purpose ofitem:15, the office mentlonec] therein shall include any

other office held jointlyjwith the ofﬁce or any oﬂ”ice] held jointly withi the office mentioned in
item 15 inthe statutory body, | gk

The office of a member of a Home Guard constituted under 2 *my law for the time being in
force in any State, ; -
The office of Chairman|or member of the Syndlcate Senate, Executive Comuil (tee, Council
or Court of a University or any other body connected with a University.

The office of the Vice}Chancellor of any University.
The office of any honorary medical officér or honorary assistant medical officer in a
hospital under Government management., .. o
A person drawing his sirvice pension, political pension or grant, mansab, c!mﬁmbic grant or
commutation sum ol compensation.inregpoct.of ajagir, inam or ather grant.
The oflice of’ an examier for any examination held by thefentralor State Government or by
the Union Public Servjce Commissidn or any State Public Service Commisssion.
The office of the Chairmar, Vice- -Chairman, or Member of commission for Scheduled Castes
and Scheduled Tnbes appomted by the Government of India or the omce of the Deputy
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